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y ^ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ^
•4 NE W DE L HI

O.A. No. 1595/90 '
T.A. No.

DATE OF DECISION 23.8. 1991

Shrl Jyobi ':.Kalash & Another ;peM0.nec< Applicants

Shri 5«S, Tiuari " Advocate for theP)?tdt'jfflHeB(a) App1 icbn1

Versus

. Respondent>jciwy» a TJCy 0
Shri P.H« Ramchandani Advocate for the Respondent(s)

\

CORAM

The Hon'ble Mr. P«K, Kartha, 1/ice-Chair man (Judl.)

The Hon'ble Mr. D.K, Chakra\/orty, Administrative Piembar,

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? Nt)

3. Whether their Lordships wish to see the fair copy of the Judgement ? /
4. Whether it needs to be circulated to other Benches of the Tribunal ? /

(Judgemant of the Bench delivered by Hon'ble
fir, P,K« Karthaj l/ic^Chairman)

The applicants, uihile uorking as prbbstioners in

the Indian Railway Traffic Serv/ice (I.R.T. 3. ) ,f iled this

application under Section 19 of the Administrative

Tribunals Act, 1985, praying that the respondents be

directed to issue offer of appointment to them in the

I.A. S. as has been given to their batchmates. The

application uas filed on ?. 8, 1590, On 8.8. 1990, the

Tribunal, while admitting the application, passed an

interim order to the effect that the respondents are

directed to provisionally allow the applicants to join
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the probationary training in the Lai Bahadur Shastri

Academy of Administration at riussooriB, uhich uas

stated to be comrnencing from the third uiaek of August,

1990, Qn 22,B,199D,s the learned counsel for the

applicants submitted that the Administrative Officer of

the Lai Sahadur Shastri Acadamy had informed the appli

cants that they could report to the Department of

orders
Personnel & Training to obtain the necessary^to enable

the Academy to allou them to join the training. They

reported to the Department of Personnel & Training on

19th August, 1990, On 24.0,1990, the Isarnad counsel

for the respondents brought to our notice a letter

dated 23,8, 1990 uritten by the respondents to the

Candidates who had been declared successful in the

Civil Services Examination, 1989 for I, A, S, In terms

of the said.latter, they had agreed to the further action

being taken in respect of the successful candidates. In
oc

- ... , , continueduiew or this, the interam order already passed uas^until

further orders,

2. Tho facts of the Case in brief are that the

applicants, uhile undergoing probationary training uith

the Railways pursuant to thsir joining the I,R. T, S,. in
'Oi-"-

1989, appeared Irt the eas&Rak Ciuil Seruices (Main)
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Examination in 1989, They uera daclared succsssful in

the '.Main sxamination as well as in the subsequent

intsruieu. Applicant No,1 secured 21st position and

applicant No, 2, 27th position in the 1989 Examination,

The respondents had issued offers of appointment to

other batchmates of the applicants, but not to them.

They did not give the applicants the offers of appoint

ment on the ground that they had filed the present

application.

3, In view of the submissions made by the learned

counselfor the respondents on 24,6,1990, ue feel that

nothing surui\/es in the present application, A similar

application had been disposed of by another Bench of

\

this Tribunal uithout gluing any directions to the

respondents in vieu of the submissions made by the

respondents that the applicant had been offsrad appoint

ment in the I.A, S, pursuant to his performance in the

1989 Examination (ulde OA-1629/91 - Prabodh Saxena Us,

Union of India decided on 5,2*1991),

4, As tha respondents have done the needful in the

matter in regard to the present applicants, no. fther- '

orders or directions are re-quired to be passed in this

0. A, The 0, A, is accordingly disposed of;

\t \
(D.K, Chakrav^rty) (p.k, Kartha)^

Administrativ/e Nember Vice-Chairman(3udl. )


